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BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

Original Application No. 256 of 2020 (SZ) 

IN THE MATTER OF 

Tribunal on its own motion- SUO MOTU 
Based on The News item in News Desk 
Magazine Datedll.11.2020, Air Pollution 
and Industries, "These Six Industries in 
North Chennai are pollution the air for 
more than half the year, the North Chennai 
Thermal Power Station alone Ennore Port." 
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... Applicant. 

Versus 

1. Union of India, 
Ministry of Environment, Forest and Climate Change, 
Rep. by its Secretary, 
Indira ParyavaranBhavan, 
Jorbagh Road, New Delhi - 100 003. 

2. The Chief Secretary to Govt. of Tamil Nadu 
Govt. Secretariat, Fort St. George, 
Chennai, Tamil Nadu - 600009 

3. The Secretary to Govt. of Tamil Nadu, 
Department of Environment, 
Govt. Secretariat, Fort St. George, 
Chennai, Tamil Nadu - 600009 

4. The principal Secretary to Govt. of Tamil Nadu, 
Industries Department, 
Govt. Secretariat, Fort St. George, 
Chennai, Tamil Nadu - 600009 

5. Additional Chief Secretary to Govt. of Tamil Nadu, 
Municipal Administration and Water Supply Department, 
Govt. Secretariat, Fort St. George, 
Chennai, Tamil Nadu - 600009 

6. Principal Secretary to Government, 
Health and Family Welfare Department, 
Secretariat, Chennai 600 009. 
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7. The Chairman, 
Central Pollution Control Board (CPCB), 
PariveshBhawan, East Arjun Nagar, 
Shahdara, Delhi 110 032. 
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8. The Chairman, Tamil Nadu Pollution Control Board (TNPCB), 
No.76, Anna Salai, Guindy, 
Chennai, Tamil Nadu - 600032 

9. The Greater Chennai Corporation, 
Rep. by its Commissioner, 
Ripon Building, Chennai - 600 003. 

10. The District Collector, 
Chennai District, 
District Collectorate Office, 
No. 62, RajajiSalai, 
4th Floor, Chennai 600 001. 

11. North Chennai Thermal Power Station, 
Rep. by its Chairman cum Managing Director (TANGEDCO), 
Athipattu Main Road, Thiruvallur District, 
Athipattu, Tamil Nadu 600 120. 

12. NTPC Tamil Nadu Energy Company Limited (NTECL), 
Rep. by its General manager (TS), 
Vallur Thermal Power Project, 
P.O: VellivoyalChavadi, Ponneri Taluk, 
Thiruvallur District, Chennai 600 103. 

13. Chennai Petroleum Corporation Limited (CPCL), 
Rep. by its Managing Director, 
New No. 536, Anna Salai, 
Teynampet Chennai 600018. 

14. Tamil Nadu Petro Products Limited (TPL), 
Rep. by its Chairperson 
Mana Ii Express Highway, Mana Ii, 
Chennai 600 068, India 

15. Manali Petrochemicals Limited (MPL), 
Rep. by its Chairman, SPIC House, 
VI Floor, No. 88 Mount Road, 
Guindy, Chennai 600 032. 

16. Madras Fertilizers Limited (MFL), 
Rep by its Chairman & Managing Director, 
SH 104, Harikrishna Puram, Manali, 
Chennai, Tamil Nadu 600 068. • •• Respondents 
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REPLY STATEMENT FILED BY THE 11th RESPONDENT 

r, R.Ramkumar, Son of Ramdas, aged 58 years, residing at Vallur 
camp, Chennai - 120 working as Chief Engineer/NCTPS-I do 
hereby solemnly affirm and sincerely state as follows: 

1. I state that I am the Chief Engineer/NCTPS-I, representing 
the 11

th
Respondent herein and as such I am well acquainted with 

the facts of the case from the records and I am authorized to file 
this Reply Statement on behalf of the 11 thRespondent. 

2. I humbly submit that the above case has been Suo Motu 
taken on file by this Hon'ble Tribunal on the basis of the 
newspaper report published in News Desk Magazine dated, 
11.11.2020 under the caption "These Six Industries in North 
Chennai are polluting the air for more than half the year". 

3. I humbly submit that this Hon'ble Tribunal in its order dated 
15.12.2020 has constituted a Joint Committee comprising of (1) 
Ministry of Environment, Forest and Climate Change (MoEF&CC), 
Regional office, Chennai, (2) Central Pollution Control Board, 
Regional office, Chennai, (3) The Tamil Nadu Pollution Control 
Board, ( 4) Anna University of Environmental Engineering, 
Chennai, to inspect the area in question and submit a factual as 
well as action taken report, if there is any violation found. 
Further, this Hon'ble Tribunal has also directed the Respondents 
to file their independent response as to the allegation in the news 
article. 

4. I humbly submit that pursuant to the above direction of this 
Hon'ble Tribunal, the instant Reply Statement is being filed in 
order to bring out the true and correct factual positi as to the 
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allegation made in the . 

news article. Nothing contained in this 
Reply Statement shall b 

e construed as an admission of any 
statement or averment d . 

ma e in the present Application save and 
except what has sp .fi II ec1 1ca Y been admitted by the answering 
Respondent herein. The answering Respondent reserves liberty to 
file a further detailed Statement and additional documents if the 
situation so requires at a later stage. 

5. I humbly submit that the North Chennai Thermal Power 
Station (NCTPS), is situated. about 25 KMs from Chennai on 
Northern side. I submit that the NCTPS has a total installed 
capacity of 630 M.W comprising 3 units of 210 M.W each and all 
the three units are coal based. I humbly submit that the coal for 
NCTPS is received from Mahanadhi coal fields Limited (Talchar& 
IB Valley), Orissa, Eastern coal fields Limited, Ranikanj, West 
Bengal. I humbly submit that NCTPS has received cash awards 
along with shields, Medals & Certificates from the Govt of India 
for higher Productivity, Reduction in Auxiliary Consumption, 
Reduction in fuel Oil Consumption when the cash incentive reward 
scheme by the Govt. of India was in force and the NCTPS has 
received Gold Shield under Government of India meritorious 
productivity Reward scheme for the years 2001-2002 & 2002-03 

& Silver shield for the years 2000-01 & 2003-04 for peak hour 
generation. 

7. I humbly submit that this Respondent has obtained all the 
necessary and relevant permissions/approvals from the 
competent authorities such as Environmental Clearance, CRZ 
Clearance and Consents under the Air and Water Act, etc., from 
the competent authorities and the same are being renewed 
periodically without any default. 

8. I humbly submit that as per the news article, the specific 
allegation against this Respondent ·r quality in 
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Ennore - Manali regi h on as been seriously affected on 
account of and violati f . . . on o emission standards for 58% of the 
time in 2019 by this R . espondent, which is not correct, false and 
hereby denied, as this Respondent is following all the norms 
prescribed by the c t I p . en ra ollut1on Control Board (CPCB) and the 
Tamil Nadu Pollution Control Board (TNPCB). This Respondent 
adopts various pollution control measures towards adhering to 
emission standards as prescribed by MoEF&CC. 

9. I humbly submit that this Respondent is equipped with the 
requisite pollution control and monitoring facilities in the project 
area as per the guidelines / consent conditions issued by TNPCB / 
CPCB and this Respondent is taking continuous efforts to reduce 
the emission level through all possible measures, without any 
default. 

10. I humbly submit that this Respondent is taking steps 
such as Overhauling of ESP and rectification ofworks as and 
when any default is observed and the same is being done 
meticulously in order to maintain the emission level well 
within the norms. 

11. I humbly submit that similarly, this Respondent has 
provided a Stack Monitoring System and the same had 
been in complete operation in the year 2019, save with 
respect to Unit - I SOX and NOX analysers, which were not 
functioning due to wear and tear failures and the same 
were immediately rectified by the service provider and put 
back into service. I humbly submit that this Respondent 

had also initiated the procurement of new analysers and the 
same was supplied and has been replaced. I humbly submit 
that the overhauling/rectification works are being carried 
out regularly every year in the Electro Static Precipitators 
(ESP) for all the three units which act as t pollution 
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control mechanism for Suspended Particulate Matter (SPM) 
in °rder to maintain the efficiency of ESP. I submit that the 
details of the works carried out during Overhauling are 
herewith enclosed as ANNEXURE - A and ANNEXURE - B. 

12. I humbly submit that this Respondent has been 
undertaking the following measures in order to control 

fugitive emissions:-
!. During Overhauling works, the following steps were 

taken to maintain the Design Efficiency of ESP : 

a. Water Washing of ESP. 
b. Renewal of Inner Arm, Outer Arm, Pin wheel, 

shock bar pad, shock bar angle, emitting coil 

and collecting plate. 
c. Topping up of gear box oil in CERM and 

EERM. 
d. Rectification works carried out such as field 

short ad CERM and EERM gear box problem. 
IL Overhauling works carried out in the Penthouse area : 

a. Renewal of entire sagged radiant roof tubes. 
b. Renewal of Skin casing sheets. 
c. Renewal of refractory. 
d . Replacement of Air pre-heater elements. 
e. Complete replacement, patch welding and 

renewal of Metallic Expansion bellow in 
Fluegas, secondary air and hot air ducts. 

I humbly submit that the copies of the works carried out is 

herewith enclosed as ANNEXURE - C. 

13. I humbly submit that the ESP, which is one of the 
pollution control mechanism for controlling SPM levels, are 
being maintained to its design efficiency by 
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annual overhaul and other rectification work then and 
there. 

14. I humbly submit that for controlling Sox and Nox 
emission, it has been proposed to install semi-dry Flue gas 
desulphurisation (FGD) units for the all three units. I submit 
that the administrative approval for the same has been 
obtained and once it is commissioned, it will take care of 
additional dust burden which would further reduce the 

levels of SPM drastically. 

15. I humbly submit that, the allegation in the report that 
this respondent has violated emission norms 58% of the 
time in the year 2019, are all false and hereby denied. I 
humbly submit that the emissions from this Respondent 
were well within normsin the year 2019 and the true and 
actual percentage of the exceedance in emission norms, is 
herewith enclosed as ANNEXURE - Aand ANNEXUE - B.I 
submit that, as seen from the above actual report, the 
emissions from this Respondent, were found to be well 
within norms for most of the time in the years 2019 and 
2020, save in respect of minor variations in 2019 that were 
immediately rectified, as seen from the percentages in the 

year 2020. 

16. I humbly submit that taking into account the reports 

annexed herein and the above statements, it is a proven fact that 

this Respondent has not violated any of the norms or procedures 

prescribed and issued by TNPCB and CPCB and the allegation 
whatsoever in the news report are false, frivolous and without 
any basis. This Respondent is strictly complying with all statutory 

norms without any default. 
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11. I humbly submit that this Respondent has always sought to 
ensure the strictest compliance to the safety norms and the 
maintenance of environmental protection standards and will 
further comply with all norms prescribed in the future. 

For the reasons stated above, I humbly pray that that this 
Hon'ble Tribunal may be pleased to dismiss the above application 
and pass such further or other orders as this Hon'ble Tribunal 
may deem fit and proper in the circumstances of the case and 
thus render justice. 

Dated at Chennai on this the ,2g+- day of July, 2021 

11 thRESPONDENT 

VERIFICATION 

I, R.Ramkumar, Son of Ramdas, aged 58 years, having address 
at Vallur camp,Chennai-120 do hereby verify that the contents of 
the above paragraph are true to the best of my knowledge and 
are believed to be true on legal advice and that I have not 

suppressed any material fact. 

J-. 
verified at Chennai on this the ,R9 day of July, 2021 

11 thRESPONDENT 

>< IEF ENGINEER ~ c: /I T/ON 
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